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. (c) if eo,the r ... ons ther8for; 

(d) whether the Union Govemment have checked the 
functioning of Dr. Ram Manohar Lohia HoapttaJ; 

(e) if so, details thereof; and 

(f) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI DALIT 
EZHILMALAI): (a) All the essential medIcinee and syrIngesI 
needles are available for patients in the hospital except 
disposable syringes of 5 ml which were In short supply 
during the period from 11/10/98 to 16110198. Now there 
is no shortage of syringes and needles. 

(b) and (c) No, Sir. 

(d) to (f) The functioning of the hospital is monitored 
by DGHS recularty and remedial measures are suggested 
to the hospital to deliver better medical services. 

(English] 

Pending Cue. In TADA Courta 

1571. SHRI BALASAHEB VIKHE PATIL: 
SHRI CHAMAN LAl GUPTA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of TADA cases regiltered and stili 
pending, Statawise; 

(b) the number of cases disposed during the /ast 
year; 

(c) the number of cases challenged and the number 
of persons convicted; 

(d) the future Plan for the earty dIapoIal of pending 

cases; 

(e) the number of terrorists and subV8f'8i'1e8 Including 
foreign mercenaries arrested and the nt.mber out of them, 
punished and released on ball in Jammu and Kashmir; 

(f) whether in the absence of T ADA, the Govt. are 
contemplating any other measures to deal with terrori8ta 
and other such offenders; and 

(g) If 10, the details Ihefeof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (e) Thllinfomlation 18 not bImg centrally 
maintained by the MInIatry of Home Affairs. It II avabble 
with the reepective s.t.IUT Admttltebaliona. 

(d) Instructions have been Ia8ued to the State Govts. 
for speedy disposal of pending T ADA C8H1. TheM caua 
are being periodically reviewed at the State level by the 
State Review Committees. However, moat of theIe are 
presently pending in the various designated TADA courts 
In the country. Proeec:udon brMches of the State Govts. 
have been instructed to expedite the trial In these C8HI 

and not to seek adjoumment. 

(e) During the period 1990-98 (upto 15th Nov., 1998) 
the total number of persona apprehended and In ~ 
were 33838. Out of theee the number of pel'lOl'lS reIeued 
after preliminary queetionlng was 18365. The number of 
persons arrested during the period under T ADA! 
substantive law was 14422; number of peraoos reIeUed 
uts 169 Cr. P.C. was 3234; number of peraona releaaed 
on ball by competent cour18 W88 3680; number of pef'8OnI 
presently under interrogIIIonIJ cuatody II 317. The 
number 0' cases registered under TADA is 16620. 

(I) and (g) The Criminal Law Amendment ell, 1995 
which eeek8 to provide an altemate law was Introduced 
in Rajya Sabha In May, 1995 when the erttwhIIe TADA 
(P) Act, 1987 was dowed to lapse. It hat remained 
pending since then because of abaence of political 
consensus on passing of Ihi8 BIll. 

u.. of BVO In Soft Drlnb 

1572. DR. RAVI MALLU: WHf the MInI8ter of HEALTH 
AND FAMILY WELFARE be pleased to .ate: 

(a) the details of such drink manufacturing compeniea 
In Deihl and Mumbal at prnent; 

(b) .whether the Government .re aw .... Ihat 8everal 
soft drink manufacturing compani.. In the country 
partk:ular/y In Delhi and MumbaI are u.ing evo In their 
soft drinka which cauaea cancer related dIIeaee; 

(c) If 10, whether the Government have taken lIlY 
action againat such soft drink manufacturing until UIing 

BVO; 

(d) if 10, the details thereof; 

(e) II not. the reaaona therefor. and 
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